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SLDasqupta, &AM

Heard the 1ld. counsel for koth the parties at the staqe

of admission and glse perused the leadings in the DA,

2, . Th% applicant in th;s easé was initjally appoiﬁtéd on ad-
hoc basis as Assistant Surgeon Grade I mnlf.8,73. She continued to
work as such untilf she yas regqularised ,7after selection by the UPSC
in 1972, A semiarity list yas earlier issyed in which she was siven
senlorzty from the initial date of appointment. hut subsequently this
was corrected and sha was siyven seniority from the date of regularis g=
tien after UPSC selection, This is beina challenged through this 0OA
and the app11cant is seeking a direction to the resgondents to arant

her seniority from the date of initial appointment on ad=-hoc masis.

a . | :
3. In reply to &?@ question put to the 1d, counsel for the

applicant he admitted that the Revruitment Rules in the cadre of

Dectors proyide appointment through UPSC only. THeda #6, it is clear

that her initiagl appointment was not in accoerdgnce yith the Reeruitment
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Rules.Hﬁd the initial appointment been m:csrdanca with €he HH ;

aﬁaeruutmeft Rules but the appointment had been made on ad-hoc

Basis due to admlnlstratlve roasvnsytha period of gd-hoc appointment
could have seaen counted for the seniority., Houwever, in this case,fd
the appointment of the applicant was dehors the rules, far the
seniority. yhich is claimed cannot Be granted. The 1ld. counsel for
the respondents gubmits that a correction in the senjority list

was mada as early as in 1989 and the anplicant's representation

was rejected in 1992, and that the applicant had accepteé subse-
guent promotimn on the Basis of the revissd senierity, He adse
submits that the gpplication is a%éé Rarred by 11m1t3t1on. Ye
accordingly dismiss the application on bﬂ@ merit and on the

ground of limitation. No ordar as to costs.
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